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INDUSTRIES DEPARTMENT
(A-Section)

NOTIFICATION

Shimla-2, the 08th October, 2024

No. IND-A(F)1-3/2024.—In continuation to this Department’s Notifications No.
Ind-A(F)2-2/2019-1 dated 16th August, 2019, 07th October, 2020; No. Ind.A(Inv.Cell)(F)1-1/2021
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dated 03rd November, 2021; No. IND-A-F001/4/2021-IND-A-GoHP dated 29th April, 2022 and
No. IND-A-F001/3/2022 dated 13th December, 2023 & 04th March, 2024; the Governor, Himachal
Pradesh, is pleased to further amend the provisions in ‘The Himachal Pradesh Industrial
Investment Policy, 2019’ and ‘Rules Regarding Grant of Incentives, Concessions and
Facilities for Investment Promotion in Himachal Pradesh-2019’ in order to ensure sustainability
and commercial viability of the Medical Devices Park, Una, as under:—

a. Himachal Pradesh Industrial Investment Policy—2019:—

®

(i)

Following provision shall be inserted below the Clause 7(II)(i) of the ibid
Policy :—

“Provided that concession to the tune of 10% of rate/premium fixed for land, will
be given to enterprises/allottee of Plots in the Upcoming Medical Devices Park
for MSME category only provided it commences commercial production/
operation within 2 years.”

Following provision shall be inserted below the Clause 7(II)(ii) of the
Policy:—

“Provided that 25% of the premium of land shall be realized before handing over
of possession and balance 75% of premium of plots would be realized in 3 annual
installments within 3 years from the date of allotment for the allottee of Plots in
the upcoming Medical Devices Park. In case allottee after commencement of
production or any subsequent stage offers to clear balance payment of premium in
lump-sum, rebate of 10% on balance premium of land/plot will be given.”

b. Rules Regarding Grant of Incentives, Concessions and Facilities for Investment
Promotion in Himachal Pradesh—2019:—

M

Rule 6.7(d) of the ibid Rules shall be amended as under:—

“The Director may, however extend the period of the provisional allotment by one
year at a time on the merits of each case, subject to the total period (including the
original period of 2 years or 3 years as the case may be) not exceeding 5 years in
case of MSMEs & 6 years in case of Large and Anchor Enterprises from the date
of handing over of possession. Such cases for grant of each extension will only be
considered if the premium due to the Department till the time of making the
application for extension of time period has been fully paid and there is no default
in the payments due to the Department. Extension fee equivalent to 10%, 15%
and 20% of the total premium (15%, 20% and 25% in case of enterprises to be
established in the Medical Devices Park, Una) assessed at the time of
provisional allotment of the plot will be charged for extension sought for the 1st,
2nd and 3rd year respectively, which will not be refundable/adjustable in the
premium of the plot: However, no extension fee would be charged for extension
sought for 1st year, if the Director is satisfied that the Commencement of
Commercial Production of the Industrial Enterprises by allottee is delayed due to
factors beyond the control of the allotee. The decision of Director in such cases
would be final and binding upon the allotee. In such case(s) the Industrial
Enterprise would be eligible for availing the incentive of concessional rate/
premium as provided under Rules 6.6 (a)(i)&(ii) in case the allotee commences
commercial production within such period of extension.”
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(ii) Rule 6.11(a) of the ibid Rules shall be amended as under:—

“In the following situation(s), transfer of the lease hold rights of the plot(s) or a
portion thereof where the lease deed has been executed will be permitted by the
Director subject to the payment of balance premium due in addition to unearned
increase in premium (i.e. difference between the rates applicable at the time of
transfer and allotment) as under:—

(1) In the event an Industrial Enterprise has not been set up or has not
commenced commercial production or remained in production for less than
one year, 20% (50% in case of enterprises to be established in the
Medical Devices Park, Una) of the unearned increase in premium shall be
realized.

(i) In the event an Industrial Enterprise has been in commercial production for a
period more than one year or less than five years, the unearned increase in
premium shall be realized at the rate of 10% (20% in case of enterprises to
be established in the Medical Devices Park, Una), provided, the transferor
Industrial Enterprise has either not availed any incentive or has returned the
incentives availed which were conditional upon running the Industrial
Enterprise for a specified minimum period subject to enabling notification
governing such incentive(s).

(i11) In the event an Industrial Enterprise has been in commercial production for a
minimum period of five years, the unearned increase in premium shall be
realized at the rate of 5% (10% in case of enterprises to be established in
the Medical Devices Park, Una).

Sd/-
(R. D. NAZEEM),
Principal Secretary (Industries).

INDUSTRIES DEPARTMENT
A-Section

CORRIGENDUM

Shimla-2, the 08th October, 2024

No. IND-A(F)1-3/2024.—In this Department’s notification of even number dated
08th October, 2024 the phrase ‘Medical Devices Park, Una’, wherever it appears in the
notification, may be read as ‘Medical Devices Park, Nalagarh’.

Sd/-
(R. D. NAZEEM),
Principal Secretary (Industries).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001

NOTIFICATION
Shimla, the 16th July, 2024

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC (VI), Shimla, H.P. as Drawing and Disbursing Officer in
respect of the Court of Civil Judge-cum-JMFC (VIII), Shimla and also the Controlling Officer for
the purpose of Salary, T.A. etc. in respect of class II to IV establishment attached to the aforesaid
Court under Major heard “2014—Administration of Justice” with immediate effect till the
posting/joining of new presiding Officer in the said Court.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 2nd August, 2024

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC (III), Shimla, H.P. as Drawing and Disbursing Officer in respect
of the Court of Civil Judge-cum-JMFC (VII), Shimla and also the Controlling Officer for the
purpose of Salary, T.A. etc. in respect of class II to IV establishment attached to the aforesaid Court
under Major heard “2014—Administration of Justice” with immediate effect till the posting/joining

of new presiding Officer in the said Court.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 3rd August, 2024
No. HHC/GAZ/14-290/06-11.—Hon'ble the Chief Justice has been pleased to grant ex-post

facto sanction of 04 days commuted leave w.e.f 24-06-2024 and 27-06-2024, in favour of
Sh. Sidharth Sarpal, Senior Civil Judge-cum-CJM, Mandi.
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Certified that Sh. Sidharth Sarpal had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Sidharth Sarpal would have continued to hold the post of Senior Civil
Judge-cum-CJM, Mandi, but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 3rd August, 2024
No. HHC/GAZ/14-290/06-11.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 02 days commuted leave for 08-04-2024 and 09-04-2024, in favour of
Sh. Sidharth Sarpal, the then Senior Civil Judge-cum-CIJM, Hamirpur, presently posted as Senior
Civil Judge-cum-CIM, Mandi.

Certified that Sh. Sidharth Sarpal had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Sidharth Sarpal would have continued to hold the post of Senior Civil
Judge-cum-CJM, Hamirpur, but for his proceeding on leave for the above period.
By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 1st July, 2024
No. HHC/ Estt.3(700)/2009.—08 days earned leave on and w.e.f. 02-08-2024 to 09-08-
2024 with permission to suffix second Saturday and Sunday falling on 10th & 11th August, 2024 is
hereby sanctioned in favour of Shri Yugal Kishore, Court Master of this Registry.

Certified that Shri Yugal Kishore is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.
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Certified that Shri Yugal Kishore would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 30th July, 2024
No. HHC/GAZ/14-394/2019.—Hon'ble the Chief Justice has been pleased to grant 05 days
earned leave w.e.f. 05-08-2024 to 09-08-2024 with permission to prefix Sunday falling on
04-08-2024 and suffix 2nd Saturday and Sunday falling on 10-08-2024 and 11-08-2024,
respectively in favour of Sh. Nitin Kumar, Principal Judge, Family Court Mandi, H.P.

Certified that Sh. Nitin Kumar is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Nitin Kumar would have continued to hold the post of Principal
Judge, Family Court, Mandi, but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Sandeep Singh s/o Late Sh. Balwant Singh, r/o Village & P.O. Salana, Tehsil &
District Shimla (H.P.).

2. Ms. Sushma Kanwar d/o Sh. Nika Ram, r/o Village Khalasi, P.O. Majhar, Tehsil Theog,
Distt. Shimla (H.P.).

Versus
General Public
Subject.—Registration of Marriage u/s 8(4) of H.P. Registration of Marriage Act, 1996.

Sh. Sandeep Singh s/o Late Sh. Balwant Singh, r/o Village & P.O. Salana, Tehsil & District
Shimla (H.P.) & Ms. Sushma Kanwar d/o Sh. Nika Ram, r/o Village Khalasi, P.O. Majhar, Tehsil
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Theog, Distt. Shimla (H.P.) have filed an application alongwith affidavits in the court of the
undersigned stating therein that they have solemnized their marriage on 12-04-2024 and are living
together as husband and wife since then, but the marriage has not been found entered in the records
of Registrar of Marriages of Gram Panchayat concerned/Municipal Corporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 16th September, 2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Shimla (Rural), District Shimla (H.P.).

In the Court of Executive Magistrate, Jubbal, Shimla (H.P.)
In Case No.: 04/2024 Date of Institution: 19-09-2024

Krishan Kumar s/o Lt. Sh. Mohan Lal, r/o Village Old Jubbal, P.O. Jubbal, Tehsil Jubbal,
Distt. Shimla (H.P.) ..Applicant.

Versus
General Public .. Respondent.

Subject.—Notice under section 13(3) of Birth & Death Act, 1969.

Applicant Sh. Krishan Kumar s/o Lt. Sh. Mohan Lal, r/o Village Old Jubbal, P.O. & Tehsil
Jubbal, Distt. Shimla (H.P.) has moved an application before the AC 1st Grade, Jubbal for
accompanying with an affidavit stating that his birth registration event on 06-06-1968 has not been
entered in the record of Gram Panchayat Jai Pidi Mata.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objection regarding entring birth event of Sh. Krishan Kumar s/o Lt. Sh. Mohan
Lal, r/o Village Old Jubbal, P.O. & Tehsil Jubbal, Distt. Shimla (H.P.) born on 02-06-1968 in the
Panchayat record of Gram Panchayat Jai Pidi Mata, he/she/they may file his/her/their objections on
or before 30-10-2024 before this court. In case of non-filing of any objections, the ex-parte order
will be passed.

Given under my seal and signature on this 19th September, 2024.

Seal. Sd/-
Executive Magistrate,
Jubbal, District Shimla (H.P.).
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In the Court of Executive Magistrate, Kumarsain, District Shimla (H.P.)

Sh. Sanjeev Kumar s/o Sh. Gian Chand, r/o Village Kalmu, P.O. Galani, Tehsil Kumarsain,
Distt. Shimla (H.P.).

Versus

General Public

Subject.—Application under section 13((3) of the Registration of Birth and Death Act, 1969 to
enter the birth of Miss Sarika d/o Sh. Sanjeev Kumar, Village Kalmu, P.O. Galani, Tehsil
Kumarsain, Distt. Shimla (H.P.) in record of the Registrar, Birth & Death, Gram
Panchayat Shalota.

Whereas, Sh. Sanjeev Kumar s/o Sh. Gian Chand & Smt. Seema Devi w/o Sanjeev Kumar,
r/o Village Kalmu, P.O. Galani, Tehsil Kumarsain, Distt. Shimla (H.P.) has filed an application
alongwith affidavit in the court of undersigned under section 13(3) of the Registration of Birth &
Death Act, 1969 to enter the date of birth of his Daughter namely Miss Sarika in the records of
Registrar, Birth and Death-cum-Secretary, in Gram Panchayat Shalota, Tehsil Kumarsain as
under:—

Iil(.) Name of Person Relation with Applicant Date of Birth
1 Smt. Sarika d/o Sh. Father 24-05-2024
’ Sanjeev Kumar

Hence, this proclamation is hereby issued to the general public and if they have any
objection/claim with regarding entry of the birth of Smt. Sarika d/o Sh. Sanjeev Kumar in the
records of Registrar, Birth and Death-cum-secretary, Gram Panchayat Shalota, Tehsil Kumarsain,
Distt. Shimla then they may file their written objections/claims in this court on or before one month
of publication of this proclamation in Govt. Gazette, failing which necessary orders will be passed
for entry of birth.

Issued on 20th day of September, 2024 under my seal and signature.

Seal. Sd/-
Executive Magistrate,
Kumarsain, District Shimla (H.P.).

In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

Sh. Ashok Kumar Sharma s/o Lt. Sh. T. R. Sharma, r/o Village Ningan, P.O. & Tehsil
Sunni, Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Sh. Ashok Kumar Sharma s/o Lt. Sh. T. R. Sharma, r/o Village Ningan, P.O. &
Tehsil Sunni, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
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undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of his daughter namely Miss Advaistisha Sharma d/o Sh. Ashok Kumar Sharma in the records
of Registrar, Birth and Death in Gram Panchayat Ghariyana, Shimla (H.P.) as under:—

SL. Name of the family member Relation Date of Birth
No.
L. Miss Advaistisha Sharma Daughter 10-12-2004

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and
Death in Gram Panchayat Ghariyana, Shimla (H.P.) may file their claims/objections in this court on
or before one month of publication of this notice in Govt. Gazette, failing which necessary orders
will be passed.

Issued today on 29-08-2024 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla(R), District Shimla (H.P.).

In the Court of Executive Magistrate, Theog, Tehsil Theog,
District Shimla (H.P.)

Sh. Jeet Ram s/o Lt. Sh. Harinand, r/o Village Guthan, P.O. Kaleend, Tehsil Theog, Distt.
Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, a case regarding entry of birth of Sh. Jeet Ram s/o Lt. Sh. Harinand, r/o Village
Guthan, P.O. Kaleend, Tehsil Theog, Distt. Shimla (H.P.) has been received in this office from
Additional District Registrar of the Birth & Death with his vide Letter No. 1557, dated 26-03-2024
for further necessary under section 13(3) of the Birth & Death registration Act, 1969.

Whereas Sh. Jeet Ram has also submitted an application on dated 05-04-2024 in this office
to enter the date of birth of himself in the record of registrar, Birth & Death, in Gram Panchayat
Kaleend, Tehsil Theog, Distt. Shimla (H.P.).

SL. Name of the family member Relation Date of Birth
No.
L Jeet Ram Self 03-07-1961

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named present in the records of Registrar,
Birth and Death, in Gram Panchayat Kaleend, Tehsil Theog, Distt. Shimla, (H.P.) may file their
claims/objections in this court on or before one month of publication of this notice in Govt.
Gazette, failing which necessary orders will be passed.
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Issued today on 27-09-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate,
Tehsil Theog, District Shimla (H. P.).

In the Court of Executive Magistrate Theog, Tehsil Theog,
District Shimla (H.P.)

Smt. Sushma Devi d/o Sh. Nirma Ram, r/o Village Kalzaar, P.O. Shadi Matiana, Tehsil
Theog, Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, a case regarding entry of birth of Smt. Sushma Devi d/o Sh. Nirma Ram, r/o
Village Kalzaar, P.O. Shadi Matiana, Tehsil Theog has been received in this office from Additional
District Registrar of the Birth & Death with his vide Letter No. 4530, dated 10-06-2024 for further
necessary under section 13(3) of the Birth & Death registration Act, 1969.

Whereas Smt. Sushma Devi has also submitted an application on dated 18-06-2024 in this
office to enter the date of birth of herself in the record of registrar, Birth & Death, in Gram
Panchayat Kalzaar Matiana, Tehsil Theog, Distt. Shimla (H.P.).

SL. Name of the family member Relation Date of Birth
No.
L. Smt. Sushma Devi Self 31-12-1974

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named present in the records of Registrar,
Birth and Death, in Gram Panchayat Kalzaar Matiana, Tehsil Theog, Distt. Shimla (H.P.) may file
their claims/objections in this court on or before one month of publication of this notice in Govt.
Gazette, failing which necessary orders will be passed.

Issued today on 24-06-2024 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate,
Tehsil Theog, District Shimla (H. P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Rahul Bhanwara s/o Sh. Jai Kumar, r/o House No. 56/16, Jutogh Bazaar, Tehsil &
District Shimla (H.P.).

2. Ms. Aanchal d/o Sh. Hari Krishan, r/o House No. 535, Indira Colony, Outside Jundla
Gate, Shiv Puri Road, Karnal-132 001, Haryana.
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Versus

General Public
Subject.—Registration of Marriage u/s 8(4) of H.P. Registration of Marriage Act, 1996.

Sh. Rahul Bhanwara s/o Sh. Jai Kumar, r/o House No. 56/16, Jutogh Bazaar, Tehsil &
District Shimla (H.P.) & Ms. Aanchal d/o Sh. Hari Krishan, r/o House No. 535, Indira Colony,
Outside Jundla Gate, Shiv Puri Road, Karnal-132 001, Haryana have filed an application alongwith
affidavits in the court of the undersigned stating therein that they have solemnized their marriage
on 28-04-2019 and are living together as husband and wife since then, but the marriage has not
been found entered in the records of Registrar of Marriages of Gram Panchayat
concerned/Municipal Corporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 26th September, 2024.

Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Shimla (Rural), District Shimla (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Rohit Banwara s/o Sh. Jai Kumar, r/o House No. 56/16, Jutogh Bazaar, Tehsil &
District Shimla (H.P.).

2. Ms. Anamika d/o Sh. Sanjay Kumar, r/o Village Ban, P.O. Ladwa, Tehsil & Distt.
Kurukshetra, Haryana.

Versus
General Public
Subject.—Registration of Marriage u/s 8(4) of H.P. Registration of Marriage Act, 1996.

Sh. Rohit Banwara s/o Sh. Jai Kumar, r/o House No. 56/16, Jutogh Bazaar, Tehsil &
District Shimla (H.P.) & Ms. Anamika d/o Sh. Sanjay Kumar, r/o Village Ban, P.O. Ladwa, Tehsil
& Distt. Kurukshetra, Haryana have filed an application alongwith affidavits in the court of the
undersigned stating therein that they have solemnized their marriage on 21-11-2022 and are living
together as husband and wife since then, but the marriage has not been found entered in the records
of Registrar of Marriages of Gram Panchayat concerned/Municipal Corporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
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personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 26th September, 2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Shimla (Rural), District Shimla (H.P.).

In the Court of Sh. Chand Ram Kashyap, Executive Magistrate-cum-Naib Tehsildar,
Shimla (Rural), District Shimla (H. P.)

Smt. Radha alias Reeta Devi d/o Late Sh. Jeet Ram & w/o Pyare Lal, r/o Village Gusan,
Post Office Mehli, Tehsil Shimla (Rural), Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Radha alias Reeta Devi d/o Late Sh. Jeet Ram & w/o Pyare Lal, r/o Village
Gusan, Post Office Mehli, Tehsil Shimla (Rural), Distt. Shimla (H.P.) has filed an application
alongwith affidavit in the court of undersigned under section 13(3) of the Birth & Death
Registration Act, 1969 to enter the date of birth of herself namely Smt. Radha alias Reeta Devi d/o
Late Sh. Jeet Ram & w/o Pyare Lal, r/o Village Gusan, Post Office Mehli, Tehsil Shimla (Rural),
Distt. Shimla (H.P.) in the records of Secretary-cum-Registrar, Birth and Death, Gram Panchayat
Mehli, Tehsil Shimla (Rural) (H.P.):—

SL Name of the family member Relation Date of Birth
No.
L. Smt. Radha alias Reeta Devi Self 01-07-1964

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the records of Secretary-cum-Registrar Gram Panchayat
Mehli, Tehsil Shimla (Rural), Distt. Shimla may file their claims/objections on or before one month
of publication of this notice in Govt. Gazette in this court, failing which necessary orders will be
passed.

Issued today on 25-09-2024 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Shimla(R), District Shimla (H.P.).

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Kupvi, Distt. Shimla (H.P.)
In the matter of:

Sh. Ramesh Chand s/o Sh. Mansa Ram, Village Cheend, P.O. Malat, Tehsil Kupvi, Distt.
Shimla (H.P.).
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Versus

General Public

Whereas, Sh. Ramesh Chand s/o Sh. Mansa Ram, Village Cheend, P.O. Malat, Tehsil
Kupvi, Distt. Shimla (H.P.) has filed an application u/s 13(3) death & birth registration Act, 1969
with the claim that the date of birth of his daughter Muskan is 22-09-2009, which stands entered in
all his records except the original record of death & birth of G.P. Malat. Applicant has prayed to
pass an appropriate order to get the date of birth entered in the relevant record of death & birth of
G.P. Malat.

In view of the above claims, this proclamation is hereby issued in order to invite the
objections if any, from the general public. Anyone, having any objection, whatsoever, may file the
objection, in person or through counsel on or before 26-10-2024. In case of no objection,
appropriate order shall be passed in the matter.

Issued with my signature and seal on 26-09-2024.
Seal. Sd/-

Naib-Tehsildar-cum-Executive Magistrate,
Kupvi, Distt. Shimla (H.P.).

In the Court of Bhanu Gupta, HPAS , Sub-Divisional Magistrate, Shimla (Urban),

District Shimla (H.P.)

Sh. Manmohan s/o Sh. Prem Dass, r/o Village Kwalta, P.O. Giltari, Tehsil Jubbal, Distt.
Shimla (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Subject.—Application u/s 13(3) of Birth & Death Registration Act, 1969.

Sh. Manmohan s/o Sh. Prem Dass, /o Village Kwalta, P.O. Giltari, Tehsil Jubbal, Distt.
Shimla (H.P.) has preferred an application to the undersigned for registration of date of death of his
brother namely Vinod Kumar (DOD 13-01-2023) at IGMC Shimla in the record of Municipal
Corporation, Shimla.

Therefore, through this proclamation, the general public is hereby informed that if any
person having any objection for entry of date of death mentioned above, may submit his objections
in writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the court on this 5th October, 2024.
Seal. Sd/-
(BHANU GUPTA, HPAS.),

Sub-Divisional Magistrate,
Shimla (Urban) (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Sh. Dhruv Pandit s/o Sh. Satish Sharma, r/o H. No. 159/2, Purani Mandi, P.O. Mandi,
Tehsil Sadar, District Mandi (H.P.).

2. Smt. Shalini d/o Sh. Trilok Chand Sharma, Vill. Behal, P.O. Pairi, Tehsil Balh, District
Mandi (H.P.) ..Applicants.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Dhruv Pandit s/o Sh. Satish Sharma, r/o H. No. 159/2, Purani Mandi, P.O. Mandi,
Tehsil Sadar, District Mandi (H.P.) & Smt. Shalini d/o Sh. Trilok Chand Sharma, Vill. Behal, P.O.
Pairi, Tehsil Balh, District Mandi (H.P.) [at present w/o Sh. Dhruv Pandit s/o Sh. Satish Sharma,
r/o H. No. 159/2, Purani Mandi, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.) ] have filed an
application alongwith affidavits in the court of undersigned under section 15 of Special Marriage
Act, 1954 that they have solemnized their marriage on 09-03-2023 according to Hindu rites and
customs at their respective houses, Mandi, Distt. Mandi (H.P.) and they are living together as
husband and wife since then. Hence, their marriage may be registered under Special Marriage Act,
1954.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 12-10-2024 after that no objection will be entertained and marriage will be
registered.

Issued today on 13th day of September, 2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :

1. Mohd. Sadab s/o Mohd. Irshad, r/o H.No. 86/12, Ram Nagar, P.O. Mandi, Tehsil
Sadar, District Mandi (H.P.).

2. Shumaila Anjum d/o Mohd. Rizwan, r/o G-192, G-Block, Dilshad Colony, Jhilmil,
East Delhi-110 095 ..Applicants.

Versus
General Public

Subject—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Mohd. Sadab s/o Mohd. Irshad, r/o H.No. 86/12, Ram Nagar, P.O. Mandi, Tehsil Sadar,
District Mandi (H.P.) & Shumaila Anjum d/o Mohd. Rizwan, r/o G-192, G-Block, Dilshad Colony,
Jhilmil, East Delhi-110 095 [at present w/o Mohd. Sadab s/o Mohd. Irshad, r/o H.No. 86/12, Ram
Nagar, P.O. Mandi, Tehsil Sadar, District Mandi (H.P.)] have filed an application alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they
have solemnized their marriage on 24-04-2024 according to Mohammedan rites and customs at
their respective houses, Mandi, Distt. Mandi (H.P.) and they are living together as husband and
wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 22-10-2024 after that no objection will be entertained and marriage will be
registered.

Issued today on 23rd day of September, 2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H. P.)

In the matter of :

1. Sh. Yogesh Kumar s/o Sh. Suresh Kumar, r/o House No. 274/11, V.P.O. Purana Bazar,
Tehsil Sundernagar, Distt. Mandi (H.P.).

2. Gurpreet Kaur d/o Sh. Bishan Dass, r/o VPO Gardlay, Tehsil & Distt. Ropar, Punjab
.. Applicants.

Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act.

Sh. Yogesh Kumar & Gurpreet Kaur applicants have filed an application alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage according to Hindu rites and ceremonies on dated 10-02-2020 and they
are living together as husband and wife since then, hence, their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 23-10-2024. After that no objection will be entertained and marriage will be
registered.

Issued today on 23-09-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).

Before the Court of Sub-Registrar (Tehsildar), Tehsil Sadar, Distt.Mandi (H.P.)

File No. Date of Institution Next Date of Hearing
41/2024 03-09-2024 10-12-2024

1. Onkar Singh s/o Late Sh. Rajinder Singh, r/o H. No. 351/12, Ram Nagar, Mandi Town,
District Mandi, H.P. aged 60 years.

2. Sh. Narender Pal Singh s/o Late Sh. Rajinder Singh, r/o Kothi No. 361, Sector-37A,
Chandigarh, U.T.
..Petitioners.

Versus
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1. General Public.

2. Smt. Amarjeet Kaur wd/o Late Sh. Rajinder Singh, r/o H. No. 351/12, Ram Nagar, Mandi
Town, District Mandi, H.P.

3. Smt. Jaswinder Kaur w/o Late Sh. Balwinder Singh, r/o H. No. A264, 3" Floor,
Sudarshan Park, Moti Nagar, P.O. Ramesh Nagar, New Delhi -110 015.

4. Smt. Avninder Kaur w/o Satbir Singh, r/o Block A561, Ranjeet Avenue, Amritsar,
Punjab-143 001.

Application under section 40 & 41 of Indian Registration Act, 1908 for registration of will.

Onkar Singh s/o Late Sh. Rajinder Singh, r/o H. No. 351/12, Ram Nagar, Mandi Town,
District Mandi, H.P. & Sh. Narender Pal Singh s/o Late Sh. Rajinder Singh, r/o Kothi No. 361,
Sector-37A, Chandigarh, U.T. has filed an application stating therein that the Father of applicant
and respondents No. 3 & 4 and husband of respondents No. 1 who has expired on 27-12-2022 and
on account of services rendered to said Rajinder Singh he has tested a will in the presence of two
independent marginal witnesses, drafted by Shailesh Kumar Sharma and presented Rajneesh
Prabha and Mukul Sharma Advocate and dictated by the testator Sh. Rajinder Singh but could not
be registered due to some unavoidable circumstances.

In support of the application the applicant has filed an affidavit with other relevant
documents. For the confirmation of the claim/ application this proclamation is issued to the General
Public with the contents that if anybody has any objection regarding this claim he can file the
objection or appear in person in my court on or before 10-12-2024 failing which ex-parte
proceeding shall be taken and no objection will be entertained and order to enter the unregistered
will of above named Rajinder Singh, r/o H. No. 351/12, Ram Nagar, Mandi Town, District Mandi,
H.P. will be registered in favour of petitioners Sh. Onkar Singh & Sh. Narender Pal Singh at
Mandi Town.

Given under my hand and seal of the court.
Seal. Sd/-
Sub-Registrar,
Tehsil Sadar Distt. Mandi (H.P.).
Before the Assistant Collector (2nd Grade), Mandap, District Mandi (H.P.)

Kashmir Singh aged 46 years s/o Late Sh. Chet Ram, r/o Banerdi, P.O. Pehad, Sub-Tehsil
Mandap, Distt. Mandi (H.P.) .. Applicant.

Versus
General Public ..Respondent.

Application for Name Correction.
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Whereas the above named applicants has made an application before the undersigned
regarding correction of his father's name as Cheta alias Chet Ram in place of Cheta in revenue
record of Muhal Banerdi, Kumharda and Ludhiyana, Sub-Tehsil Mandap, Distt. Mandi (H.P.).

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change the name they should appear before the undersigned on or before
22-10-2024 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 19th day of September, 2024 under my hand and seal of the Court.

Seal. Sd/-
Assistant Collector (2nd Grade),
Mandap, District Mandi (H.P.).

Before the Assistant Collector (2nd Grade), Mandap, District Mandi (H.P.)

Om Chand alias Diwan Chand s/o Late Sh. Govind Ram, r/o VPO Rissa, Sub-Tehsil
Bhadrota, Distt. Mandi (H.P.) .. Applicant.

Versus
General Public ..Respondent.

Application for Name Correction.

Whereas the above named applicants has made an application before the undersigned
regarding correction of his name as Om Chand al/ias Diwan Chand in place of Diwan Chand in
revenue record of Muhal Badresa, Sub-Tehsil Mandap, Distt. Mandi (H.P.).

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change the name, they should appear before the undersigned on or before
29-10-2024 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 24th day of September, 2024 under my hand and seal of the Court.

Seal. Sd/-
Assistant Collector (2nd Grade),
Mandap, District Mandi (H.P.).
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In the Court of Executive Magistrate, District Mandi (H.P.)

In the matter of:

Durma Devi d/o Kahan Singh at present wd/o Tek Singh, r/o Village Druman, P.O. Giun,
Sub-Tehsil Mandap, Distt. Mandi (H.P.) ..Applicant.

Versus

General Public ..Respondent.
Application under section 13(3) of the Birth and Death Registration Act, 1969.

Whereas, Smt. Durma Devi d/o Kahan Singh at present wd/o Tek Singh, r/o Village
Druman, P.O. Giun, Sub-Tehsil Mandap, Distt. Mandi (H.P.) has filed an application alongwith the
affidavits in the court of undersigned under section 13(3) of the Birth & Death Registration Act,
1969, to enter her date of birth which is 19-02-1943 in the record of Birth Register, in Gram
Panchayat Langehar.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Smt. Durma Devi d/o Kahan Singh at present wd/o
Tek Singh born on 19-02-1943, they should appear before the court of undersigned within 30 days

from the publication of this notice, either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued today under my hand and seal of the Court on this 19th day of September, 2024.

Seal. Sd/-
Executive Magistrate,
Mandap, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H. P.)

In the matter of :

1. Sh. Rishi Kumar s/o Sh. Jai Chand alias Gian Chand, r/o Village & P.O. Nerchowk,
Tehsil Balh, District Mandi (H.P.).

2. Smt. Kumari d/o Sh. Shishu Pal, r/o Village Andreothi, Kui (17), Shimla, Rohru (H.P.)

Versus

General Public
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Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Rishi Kumar s/o Sh. Jai Chand alias Gian Chand, r/o Village & P.O. Nerchowk, Tehsil
Balh, District Mandi (H.P.) & Smt. Kumari d/o Sh. Shishu Pal, r/o Andreothi, Kui (17), Shimla,
Rohru (H.P.) under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 11-04-2024 according to Hindu rites and customs at Andreothi, Kui (17), Tehsil Balh,
District Mandi (H.P.) and they are living together as husband and wife since then. Hence, their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objections personally or in writing before
this court on or before 14-10-2024, after that no objection will be entertained and marriage will be
registered.

Issued today on 13th day of September, 2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).
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CHANGE OF NAME

I, Mohini Daniel wd/o Late Sh. Sarvez Daniel, r/o Mohalla Kashmiri, Chamba Town, Tehsil
& District Chamba (H.P.) have changed my name from Mohini Sohal Lal to Mohini Daniel for all
purposes in future. Please note .

MOHINI DANIEL

wd/o Late Sh. Sarvez Daniel,

r/o Mohalla Kashmiri, Chamba Town,
Tehsil & District Chamba (H.P.).
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CHANGE OF NAME

I, Shankutla Devi w/o Mukesh Kumar, r/o VPO Dhameta, Teh. Fatehpur, Distt. Kangra
(H.P.) declare that in the school records of my sons Abhishek Dhiman & Nabhishek Kumar & in
Gram Panchayat Dhameta records, my name is Shankutla Devi but in my Adhaar Card my name
wrongly entered as Sonu Devi.

SHANKUTLA DEVI

w/o Mukesh Kumar,

r/o VPO Dhameta, Teh. Fatehpur,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Swarna Devi alias Lata Devi w/o Tilak Raj, r/o Village Lower Badhal, P.O. Thore, Teh.
Dehra, Distt. Kangra (H.P.) declare that my name wrongly entered in Adhaar Card as Swarna Devi
whereas my correct name is Lata Devi. In future I may be known as Lata Devi w/o Tilak Raj for all
purposes. Concerned note.

SWARNA DEVI alias LATA DEVI
w/o Tilak Raj,

r/o Village Lower Badhal, P.O. Thore,
Teh. Dehra, Distt. Kangra (H.P.).

SPECIFIC NOTIFICATION
FINANCE DEPARTMENT

NOTIFICATION

Shimla, the 10th October, 2024

No. Fin-2-C(12)2/2024.—Government of Himachal Pradesh hereby notifies the sale of
Himachal Pradesh Government Stock (Securities) of 10-year tenure for an aggregate amount of
Rs. 600 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this
notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 of Government of Himachal Pradesh.

Object of the Loan :

1. (i) The Proceeds of the State Government Securities will be utilized for the
development works of the State of Himachal Pradesh.

(i1)) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

Method of Issue :

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai-400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.
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Allotment to Non-competitive Bidders :

3. The Government Stock upto 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure-II).

Place and Date of Auction :

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office,
Fort, Mumbai - 400 001 on October 15, 2024. Bids for the auction should be submitted in
electronic format, on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated
below on October 15, 2024:

(a) The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.00 A.M.

Result of the Auction :

5. The result of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on October 16, 2024.

Method of Payment :

6. Successful bidders will make payments on October 16, 2024 before close of banking
hours by means of cash, bankers' cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort)/New Delhi.

Tenure :

7. The Stock will be of 10-year tenure. The tenure of the Stock will commence on
October 16, 2024.

Date of Repayment :
8. The loan will be repaid at par on October 16, 2034.

Rate of Interest :

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on April 16 and October 16.

Eligibility of Securities :

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,

Sd/-

(DEVESH KUMAR, 1AS),

Principal Secretary (Finance ),

to the Government of Himachal Pradesh.
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